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" The "Precautionary Principle" - in the context of the municipal law -

means. (i) Environment measures - by the State Government and the 

statutory Authorities must anticipate, prevent' and attack the causes of 

environmental degradation. (ii) Where there are threats of serious and 

irreversible damage lack of scientific certainly should not be used as the 

reason for postponing, measures to prevent environmental 

depredation. (iii) The "Onus of proof'' is on the actor or the 

developer/industrial to show that his action is 

environmentally benign. " (Emphasis supplied). 

13. It is further submitted that in addition to the specific violationbrought about in this Original Application, linked to that is are thecore questions related to environment and the Coastal RegulationZone Notification, 2019.

14. Inter alia, the core questions are as under:
(A) Is erection of hoarding is a part of an advertising

industry? 

(B) Since setting up of any industry is not permitted in the

CRZ areas, accordingly, can hoardings be set up in CRZ 

areas.? 

15. Considering what has been submitted in the foregoing, thedocuments annexed be reckoned as legally tenable and the OriginalApplication and the critical questions related to environmentingrained therein, be decided on merits. _ ·�Adv��ant 
Place: Mumbai. 
Date: 11th April, 2025
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ANNEXURE 'A-5'
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